Government of Jammu and Kashmir
Deparunest of Law, Justice and Parliamentary A fairs
Civil Seeretariat
Srinagar/fammy
RhwAR
Subject:-Litigation Reforms and effective sonitoring of Litigation in Union tewritory of
Jamme and Kashimir-Appointiment of Uificer tn chargef{OIC) Litigation.

GOVERNMENT ORDER NO):- 2628-FK (LD ) of 2022
DATED:- 20 - 05 - 2022

Sanction is hereby accorded 10 the appointment of Mr. Vikas Sharma, KAS,
Deputy Commissioner Doda as Officer Incharge {OIC} Litigation in case titled
Nissar Ahmad Malik Vs Siate of J&K and others bearing T.A No, 6469/2021
SWP No. 10472007 including contempt petition, if any, pending before Hon’ble
High Court of J&K and Ladakh/Centrsl Administeative Tribunal.

The terms and conditions of appointmen of the OIC shall be governed by the
provisions of Government Order No 167 3K LD of 2021 dated 24.03.2021,

By order of Gevernment of Jammre and Kashmir.

/-
{Achal Sethi)
Secretary to Government
Mo LAW.OIC/) 3353022 Pated- 20 - (5 - 2022
Lopy 10 the:-
Lesrmed Advocate (ienerad. JRK.
Prinsipal Bevretary o Hor'hle Licutenans Governor, Raj Bhawan,
Jaink Becretary{ &R, Mimstry of Home Affirs, OGovermment of Tndia
Regismar General, High Couwn of J&K wnd Lodakh, Janume/Srinagar.
Principal Secretary 1o Fonble Chiet ustice, Frigh Court of 18K and Ladakh,
ComenissionerSeoretary o Governimend, Revomag Department
Drrector Litigation , Srinagar/ Tamim,
Law Offieer concerded
CHficer Ire Clarge Litigation{QIC)L. 5
;. Private Sectotiry by Chicf Seofctary fior indormation of Chief Secretary:
. Privake Secretary o Segretury Law,
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Additional Secretary to Government
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